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I ' 
INTRODUCTION 

t, the Chairperson of the Committee on Papers laid on the Table ot' the 
House, having been authorised by the Committee to present this Report on 
their behalf, present this their Twenty-Fifth Report. 

2. As a result of examination of some papers laid during the Eleventh 
Session (Eighth Lok Sabha), the Committee have come to certain conclusions 
in regard to delay in laying of the Annual Reports and Audited Accounts of 
the (i) National Bicycle Corporation of India Limited, Bombay for the year 
1986-87 ; (ii) Jute Corporation of India Limited for the year 1986-87 ; (iii) 
Central Institute of Higher Tibetan Studies, Sarnath, Varanasi for the year 
1986-87 ; (iv) T. B. Centre, New Delhi for the year 1986-87 ; (v) Inland Water-
ways Authority of India for the year 1986-87; and lvi) Central Institute of 
Buddhist Studies, Leh-Ladakh for the years 1982-83 and 1983-84 and have 
made certain recommendations. The conclusions of the Committee are 
reflected in the Report. 

3. On 6 February, 1989, the Committee took oral evidence of the 
representatives of the ~ il1istry of Human Resource Development (Depart-
ment of Culture) on the delay in laying Annual Reports and Audited Accounts 
of the Central Institute of Buddhist Studies, Leh-Ladakh. 

4. The Committee wish to express their thanks to the Officers of the 
Ministry of Human Resource Development (Department of Culture) for furni-
shing information desired by the Committee. 

S. The Committee comidcred and adopted this Report at their sitting 
held on 20 April. 1989. 

6. A statement showing summary of recommendations/observations 
made by tbe Committee is appended to the Report (Appendix). 

~tw DEW; 

.4. pril, 1989 

Va;sakha, 1911(S) 

NtlMAtA KUMARt SHAKTAWA't; 
Chairman, 

Committee on Papers laid on the Table; 

(v) 



CHAPTER I 

D~t.AY tNLAVlNG ANNUAL REPORT AND AUDITED ACCOUNTS 
oP''tHi! NATR>NAL BICYCLE CORPORATION OF INDJA LIMITED' 

BOMBAY FOR THE YEAR 't986-~7 

. The Annual Report and Audited Accounts of the National Bicycle 
Coi;poration of India Ltd., Bombay tor the year 1996-87 were laid on the 
Table of Lok Sabha on 2 Augast, 1988 along with Review and Delay 
statement. 

1.2 'In tenns of recommendation of tbe Committee oil Papers Laid on 
the Table contained in paragraph 4.16 of their Second Report (Fjfth Lok 
Sabha), these papers were required to be laid on the Table of Lok Sabha by 
31 ~ber. '1987 j;c. within 9 months'of the close of the accounting year. 
Thua, ,th It period of delay involved intbi&case was about 7 months. 

'In the delay statement the reasons for delay had b'~en explained as 
unaer: 

"As per existing orders, the Annual Report and ALltiited Accou~t~ of 
National Bicycle Corpora lion of Ind;a Ltd. for the year 1996-8' are 
required to be pbe~d before the two Houses of P .. rl iamcnt within 
a period of 9 months of the clo~c of the fill w~ill Y.!.lf. The fep.Hts 
Dre, however, being plaeed on the Tab!: of the Houses after a deLly 
of about 6! months. 

National Bieye!.: Corporation of 1ndia Ltd., Dombay is a si"k un it taken 
over by the Gov!. cf India in O.:tober. 1980. There W.lS some 
inhercnt.organisational we.lknesses of the company. beC.1lCie of which 
the initial accounts of the company for the year 1981-82 could, be 
finalised and placed on the Table of the House after a delay of 
24 months. This has had a chain l'caction and, has delayed bying 
of the subsequent reports for the years 19&2.83, 1983--84, '1984.85 
and 1985-86 on the Table of; both Houses though . the . period of 
delay had been reduced. 

In the ltIeetingofthc'Board'of' Direct .... held 'onI3·S-19G;Gthc,audited 
accounts were approved. The audited accounts together with th~ 

comments of the Comptr'Olter and Auditor General of India were 
placed and accepted at '!hc' Ann"~ 'General Meeting of the Company 
~el~ o~ 1st ~uly, 1988, ' , 
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The delay in finalisation of Accounts had taken place because of tho 
following reasons :-

(0 The delay in finalisation of 1985-86 accounts has caused delay in 
starting the work on 1986-87 accounts. The 1985-86 accounts were 
finalised and placed on the Table of Parliament in December, 1987 
only. WIth a delay of about one year. 

(ii) There had heen delay on the part of the Statutory Auditors to take 
up the work earlier than the time when they had started. Tbe 
Company could get the accounts finalised and approved by the 
Board of Directors on 13-5-1988. 

(iii) Thereafter, the audit by the Comptroller and Auditors General of 
India was taken up and completed on 23-6-1988 and was adopted 
by the AGM on 1-7-1988. 

The Rajya Sabha Secretariat has given extension of time for placing the 
copies of the Report by the end of May, 1988. However, the copies 
could not be placed on the Table of the House due to the above 
mentioned reasons though every effect was made to expedite the 
finalisation of the accounts by both units of the Corporation. It 
would be observed that the delay in 1986-87 ac:ounts was less than 
that in 1985-86 accounts." 

1.3 On 8 August, 1988, the Ministry of Industry (Department of 
Industrial DeVelopment) were requested to furnish information on certain 
points. The points on which the inform:ltion was sought and replies of the 
Ministry thereto were as under: -

POINTS 

I. The dates when-

(a) C & AG was approached 
for appointment of Statu-
tory Auditors: 

REPLIES 

Company Law Board was approached for 
appointment of Statutory Auditors on 
18-12-1987. 

(b) Statutory Auditors were Statutory Auditors were appointed by the 
appointed by C & AC : Company Law Board on 28-1 1988. 

(c) the accounts were com- The Annual Accounts were compiled and 
piled and were ready for ready for audit on 15-2-1988. 
being handed over to the 
.,.,....-----------------..,.------ e _ sa: 



) 

POINTS 

Statutory auditors for 
auditing; 
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REPLIES 

(d) the accounts were handed Auditors were informed of the readiness of 
over to the Auditors; the accounts on 19-2-1988 but books could 

be handed over to them only on 21-3-1988 
when they commenced the Audit. 

(e) -the auditing of accounts The audit commenced on 21-3-1988 and a 
commenced and the tIme time of about 2 months was taken for audit. 
taken in it ; 

(f) queries, if any, raised by 
Statutory Auditors; 

(g) queries of the Auditors 
resolved ; 

(h) the Auditors furnished 
final Audit Report to the 
Company/Organisation; 

(i) the Annual Report and 
Audited Accounts together 

. with the Audit Report were 
placed before the Annual 
General Meeting of the 
Company; 

(j) Annual Report and Audi-
ted Accounts were taken 
up for translation and prin-
ting and time taken in it ; 

rDUring the course of Audit, the auditars 
raised a number of queries which were 

-< resolved on a continuous basis and often 
, across~the-table. It was, therefore, difficult 
L to give any specific dates in this regard. 

The Auditors furnished the final report to 
the Board on 13-5-1988 and CAG review 
report wa'> received on 23-6-88. 

The Annual General Meeting of the Com-
pany was called for on 24-6-88 but had to be 
adjourned for want of quorum. Adjourned 
meeting was held on 1-7-1988. 

Printed Annual Reports in English were 
ready on 24-6-88 and Hindi translated 
printed reports on 11-7-1988. 

(k) the 'Review' redort was The review report was furnished to the 
prepared and furnished to Ministry on 13-7-1988. 
the Ministry/Department; 
and 

(I) Annual Report and Audi- Annual report and audited accounts -were 
ted Accounts together sent to the Ministry for laying on the Table 
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----~--------
POINTS REPLIES 

~ with .he delay state- of the House on 13-7-1988. 
ment. wer~ sent ,to. the 
Miniitry of Industry for 
laying on the Table of the 
House. 

11. The latest position of the 
Annual Report and Audi-
ted Accounts of the Cor-
poration for ,the year 
1987.-88. When, these are 
expected to be . placed 
before the Paniament. 

III. The remediaJ measures 
proposed .10 be taken. to 
ensure laying of the annual 
reports and audited 
accounts of the' Corpora-
tion within t~ stipubted 
period of 9 months from 
the close of the aCl)our;ting 
year. 

The Company have apprQached the ,CQfApaRf 
Law Bpar~ on 5-8-1988 for the appointment 
of auditors for the 1987-88 accoutlts. The 
accounts were expected to be hand cd over 
to the auditors by the middl~ of October. 
1988 and it was expected that the accounts 
would be placed before the Parliament by 
December, 1988. 

If the accounts of 1987-88 would have been 
com pIe ted in time, there would have been 
no dehy. 

---- ----'--_._._----_. ------_._---------- -_._- ----------

1.4 The ptaty:r was considered by the Committee on Papers Laid on 
the Table at th.:.ic sitting held on 6 January, 1989. 

1.5 The Committee note that the ADDual Report and Audited Accounts 
or, .. the NatiOllllJ Bwycl~ ,c,orporaUon. Ql In~ia IJ~it~. ~~mbatf,for,!ber!near 
19a.87 were laid o~,$Iae Tab.e of Lok S ... a on ~ A,.ugus4 1988. In accordance 
with the recommeadatioDli' of the Committ~ on Pa.;e~ ~id '~n . the Table 

• {"l .......... , 

eontained in para 4.16 of their Second Report (Fifth Loll: Sabba), these doeu- ) , . 

ments ought to have been laid within 9 months of the close of the accounting 
year i.e. by 31 Decenther. 19B7. There was thus a delay of d~,~~f.. '!.r a~t 7 
IIlOIItbs 18 I.yilll tt.e papers OR the Table of the House. Ti..e . (::om~i,ttee find 
from the Iaformation furnished by the Ministry that the delay took place maiDJy 
.t tbe stales of .l'p:»illtIQJllt of Ststutl)ry A'lliitors aDd compilation of aCCOQllts. 



1.6. The docDDleDts lor the subsequent year i.e. 1987-88 have not yet 
beea laid. The Ministry have, hiJlV~Ver, assured that with the accounts of 
1987-88 having been completed in time, there would be no delay in luture in 
laying tbe doculDcnts of the Corporation on the Table 01 Lok Sabha. The Com-
mittee need hardly cmphasise t1iat lb(itgutde'Hnes laid down by the Commitree 
in regard to laying of the annunl reports and audited accounts on the Table of 
Lok Sabha should be scrupulousWfo'JOftd _ Ml' 'e1fottir'TSlftNbI" Ite made to 
eDsure that the 'required dOcumlmtS"dt~li'id tJteroi6 theIHOIISt"\rithfn 9 mOllths of 
the close of the accouoting year.' I -,;, •. j I ,. I': ; I ! 



cliAPTEll n 
DELAY IN LAY.ING ANNUAL REPORT AND AUDiTED 

ACCOUNTS OF JUTE CORPORA nON OF INDIA 
LIMITED FOR THE YEAR 1986-87 

The Annual Report and Audited Accounts of the Jute Corporation of 
India Limited for the year 1986-87 were laid on the Table of Lok Sabha on 
5 September, 1988 alongwith a copy of the delay statement and 'Review'. 

2.2. In terms of the recommendation of the Committee on Papers laid 
on the Table made in paragraph 4.16 of their Second Report· (Fifth Lok 
Sabha) these documents were required to be laid on the Table of Lok Sabha 
by 31 March, 1988. (The accounting year of the Corporation being from 
30 June, 1987) i.e. within 9 months of the close of the accounting year of the 
Corporl1tion. Thus, the period of delay involved in this case was about 5 
months. 

2.3. In the delay staiement. the reasons for delay in laying the Annual 
Repo rt and Audited Accounts had been explained as under:-

... "Delayed-receipt of statements/returns rdating to Annual accounts for 
the year 1986-87 from most of the Regional Offices situated all over 
the Jute growing states. The time taking in this regard was mainly 
to update the accounting records at the field officcs of JCI which 
remained in arrear pursuant to about a year's delay in finalisation 
of Annual Accounts of the previous year (1985-86) due to 
suspension of accounting work by a section of field staff over their 
demand for posting of additional staff in some of the field offices of 
the JCI. 

Frequent break down of the data processing machine at HQ (Unit 
Recorder- IBM make) and the resultant delay in processing the 
data statement relating to Annual Accounts has further attributed 
to this delay. All possible steps were taken to complete the Annual 
Accounts by May 1988 S0 tha~ the same, duly audited and approved, 
could be laid on the Table of both the Houses of Parliament by 
early June, 1988. While it has been possible for the Corporation to 
complete the audit of the Annual Accounts for the year 1986-87 by 
the statutory auditors in early May, 1988, the Government 
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Commercial Audit could complete the scrutiny and release their 
comments on accounts ia end-June, 1988. 

Thereafter the Adjourned Annual General Meeting of the Corporation 
was held at a shorter notice on 14.7.88 to consider and adopt the 
Annual Accounts". 

2.4. In this connection, the Ministry of Textiles were requested on 13th 
September, 1988 to furnish information on certain points. The points on 
which the information was sought and the replies furnished thereto on 
21 November, 1988 by the Ministry were as under :-

POINTS 

I. The dates when-

(a) C & A.G. was approa-
ched for appointment of 
Statutory Auditors ; 

REPLIES 

On 26.2.1987 JCI approached the Company 
Law Board, Ministry of Industrj, Department 
of Company Affairs for appointment of 
statutory Auditors. 

(b) Statutory Auditors were On 30.3.1987 statutory auditors wt<re appoin-
appointed by C & AG ; ted by the Company Law Board. 

(c) The Annual Accounts 
were compiled and were 
ready for being handed 
over to the Statut()ry 
Auditors for auditing ;" 

(d) The accounts were 
handed over to the 
Auditors; 

I On 8.4.1988 Annual Accounts of the Corpo-
I ration were finalised and handed over to the 
I Statutory Auditors for their scrutiny and 
I report. 
>-I 
I 
I 
J 

(e) The auditing of accounts On and from 5.2.1988 Statutory Auditors 
commenced and the time took up their audit work of JCI's accounts 
taken in it ; and completed the process by 22.4.1988. 

(f) queries, if any, raised by On and from 2fS.3.1988 JCI started receiving 
Statutory Auditors; queries from Statutory Auditors last of 

which was received on 22.4.1988. . 

(g) queries of the Statutory Replies to the above queries were fllrnished to . 
... auditors resolved; statutory auditors between 5.4.88 and 

25.4.1988. 
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---------""---
POINT' REPLlES 

(h) . the Auditors fUflJishcd Soon dter the Hoard accorded approval to 
final Audit Report to the the Annual Accounts for 1986-87 in its l09th 
Corporation; meeting held on 3.5.1988. Same was furnished 

to Statutory Auditors on 3.5.88. 

(i) Annual Report and Audi- Annual Accounts together with Statutory 
tecl Accounts were taken Auditor's Accounts were furnished to the 
up for translation and office of the C.A.G. on 4.5.1988 for their 
printing and time taken scrutiny and comments. The querietr raised 
in it ; by the office of the C.A.G. in course of their 

!~ . 

scrutiny of the approved and Audited 
Accounts were also replied on 1.9.1988. C & 
AG cleared JCI's accounts 1986-87 on 28.6.88. 
Thereafter same were placed before the 
members of the Adjourned AGM held on 
14.7.1988. AnnJ.lal Report for 1986-87 on 
being adopted in AGM was sent to the 
Ministry on IS.7.88. Cyclostyled bilinqually 
in n.quired copies. Meanwhile orders were 
pl;lccd with the printers for prlliting out copies 
of Annual Report for distribution. 

(j) The review report' wasl Statement giving reasons for the delay in 
prepared and furnished to, laying the Annual Report on the Table of 
the Ministry/Department; I - both the Houses of Parliament was forwarded 

J to the Ministry over telex dated 3.8.1988. 
(k) Delay stah~~lcnt prcp.lrcd Ther\:aft~r ~c 'Review' Report was furnished 

and submitted to the to the MInIstry by letter dated 16.8.1988. 
Ministry/Department; 

(1) Annual Report and As already mentioned Annual Report for 
Audited Accounts toge- 1986-87 was forwarded to the Ministry on 
~er with Review )lDd 18.7.1988. On 16.8.88 'Revkw' Report and 
delay statement were sent Delay Statement for consideration to lay the 
to the Ministry of same together with Annual Report for 1986-87 
Textiles for laying on the were forwarded to the Ministry. 
Table of the House. 

II, The la test position of the All. efforts were made to fil)aIise the All11ua1 
Annual Report and Accounts of the Corporation for 1987-88 well 
Audited Accounts of the in time ensuring laying the same before 31st 
Company for the year March, 1989 duly completed in all respect . 

. _--



POINTS 

1987-88. When these are 
expected to be placed 
before Parliament? 

III. T.he remedial measures 
taken or proposed to be 
taken to ensUre laying of 
Annual Reports and 
Audited Accounts of the 
Corporation within the 
stipulated period of 9 
months from the close of 
the accounting year in 
future. 

9 

REPLlES 

Thc Corpomtion has reported that they 
intend to form a special cell at Head Office in 
Finance Division for follow up closely and 
co-ordinate with other sections as also with 
field offices on matters connected with the 
compilation, prep:uation and finalisation of 
Annual Accounts. The cell was proposed to 
be entrusted with the task of initiating action 
on a day to day basis for ensuring timely 
finalisation of Annual Accounts and comple-
tion of Auditors thereof both by the Statutory 
Auditors and Government Commercial Audit. 
On implementing above finali~ation of 
accounts and laying the same on the Table of 
the HOl1ses of Parliment within stipulated 
period of 9 month.; from the dose of the 
accounting year should be possible. 

------------ --------

2.5. The matter was considered by the Committee on Papers Laid on 
the Table at their sitting held on 6 January, 1989. 

2.6. The Committee note that the Annual Report and Audited Accounts of . 
the Jute Corporation of India Ltd. for the year' 1986-87 were laid on the Table 
of Lot Sabha on 5 September, 1988. In accordance with the recommendation of 
the Committee on Papers Laid on the Table contained in para 4.16 of their 
Second Report (Fifth Lot Sahha), these documents -ou~ht to have been laid 
within 9 months of the close of the accounting year i.e. by 31 March, 1988 (close 
of the accounting year being 30 June, 1987). There was thus a delay of about 
5 months in laying the papers on the Table o( thl' House. 

2.7. The Committee find (rom the information (umished by the Ministry 
that the delay occured mainly at the stages of compilation of accounts and 
aoditiDg of the accounts by the Statutory Autiiwrs. As rl'gards, corrective measures 
takea by the Ministry, tbey have Itated til at they intended to form a special 
ceU which would be eotmsted with the task of completing all th~ formalities 
by initiatina action on a day to day ba.i9 for enjuring timely completion of tbe 
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Aadit aacI laying of the relevant documents on the Table of the House within 
stipulated period. 

2.8. The Committee recommend tbat tbe proposed special ceO be set up 
without dclay so tbat the Auual Report and Audited Accounts of the Corpora-
tion could be laid on tbe Table of the Hoase witbin 9 moutbs of tbe close of tbe 
accounting" year, in future. Tbe Committee would like to be apprised of the 
action taken in the matter. The plnitioD in regard to laying of documents for 
tbe year 1987-88 may also be clarified. 



CHAPTER m 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE CENTRAL INSTITUTE OF 

HIGHER TIBETAN STUDIES. SARNATH, 
VARANAS[ FOR THE YEAR 1986.87 

The annual report and· audited accounts of the Central Institute of 
Higher Tibetan Studies. Sarnath. Varanasi for the year 1986.87 which wero 
required to be laid by 31 Deceqiber. ]987 were laid on the Table of Lok Sabha 
on I] August, ]988 after a delay of about 71 months, In the delay st.1tement 
laid together with the annual report and audited ace JlI!1tS, the reasons for 
delay have been explained as uilder :-

"The Central Institute of Higber Tibetan Studies, S:unath. Varnnasi, is 
an autonomous organisation fully funded by the Government of 
India in the Department of Culture. It is registered under the 
Societies Registration ;,Act, 1860. The Annual Report along with 
the audited accounts for 1986-87 were required to be laid on the 
table of both Houses of Parliament within nine months of the close 
of the financial year i.e. by 31 st December, 1987, or in case either 
House of ParlIament was not in session during th:1t period, as S0011 

as the Parliament met thereafter. The Annual and Auditt'd Repoit 
for the year I"986-87 were received from the T n~titute on 21).12.87 
and at that time; both houses of Parliament were not in session. 
due to which these do::uments could not be plac.:d b~fJ re both the 
Houses of Parliament. 

2. The step-wise progress of work (or the submission of the report is 
as under:-

" 
J. Date on which annual accounts were 

complied. I' " ; '1 " ' 
I , 

2. Date on, w~ich! copies of annual 
accounts were'supplied to audit. 

3. Date of 4i~,si.,·,,Q(. inspecti~ 

report. 

n 

304.1987 

18.5.1987 

~9.6·19.~7 
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4. Duration of audit. 

5. Date on which draft andit're~""s 
received from A.G., U.P., Allahabad. 

6, Date on which draft audit n:port,-. 
replied tt>. 

7. Date of receipt of final audit report 
(English version). 

8. Oate of receipt of copy of the Hlndt" 
version of audit report from Ace,ow-
tant General (I) U.P., Allahabad. 

9. Date of requisite number or copiea of 
audited accounts and audit report 
furnished to Department qr Cutrure, 
Government of rndia, New ~lhi. 

10. Correspondence with InBtitu~ for 
clarification. etc. 

11. Date of receipt of final r\!ply from the 
hstitute. 

22.6.1987 to 
30.6.1987 

13.8.1987 

21.8.1987 

8.9.1987 

8.9.t987 

29.12.1987 

Jaou:uy-April. 1985 

16.4.1988 

3. The Annu:d Report together with the audited accounts of the 
Central Institute of Higher Tibetan Stlldies. Samath; Varanasi for the year 
1986-87 (both English and Hindi version) are now laid on the Tabk of 
P.uliament. 

4. All efforts w ill be made in futllre to eftfltfethat the doC1!ftlents are 
placed before the Parliament in time." 

3.2. The Committee on Papers Laid on the Table had examined'tfte 
delay in laying annual report and audited acco~Dts of the Institute for the 
year 1981-82 and had r\!commended in their 22nd Report (7th Lok Sabha) that 
the annual report and audited accounts of the Central Institute of Higher 
Tibetan Studies should, in fllture, be "laid. on the Tabl" of the HOQsC; together 
within 9 months of the close of the accountin, YeJl.r. Th,e Ministry of Human 
Resource Development in their action taken replies to this recommendation 
had stated that they will endeaYG1ll to leUow tilt _shct"'& of the 
Committee to lay together within the prescribed period, all-.l reports, 
,.U~i!~~ accounts an~ audit repor~ C?f ~e Jltstitutc: '?~ t4~ T~t* of ~~e HO\lSC, 



in lh~ ,present case thelainistry of Human Resource Development have failed 
to comply with the recom~end.t;ons of the Committee. 

3.3. 'JIbe Mini ... 'IOC HMJIWtU.,IlesaQrce Development (Department of 
Culture).,ent ~ ~ l6 AD~ 19ti8 to furnish information on ce .. tain 
points. :The points_n wJQcb Qe .iafoflllation was sought and the replies of 
tiaeUiaifltl'Y *~tQ ~fII.8Ill~31iepaeBlbcr, 1988 are as under;-

.... 
PO/NIS REPLIES 

; :c 

I. The reasons for taking 'The Institute submitted its Annual and 
about 4IRontbsiR ob... ;Audited Accounts for the y.:ar 1986-87 to the 
iftg cla .. ifioatioru; IroM <the Depattment on 29./2.1987 by which time 
mstitute '«rom Jalnl'lu., Pa:rliament was adjourned on 16.12.1987. 
to April, 1988). 'ftMrefore t)aese reports could not be laid on 

tile tTable of the two Houses before the 
sdu:dulod date l'i=. 31.12.1987. Then the 

IIMtftllk: was informed on 18th JtnuJry. 1988 
,to. MIld tke delay as wel! as Review statement 
of t~ bstitute for the year 1986-87 immedia-
tely so that these reports could be placed 
before both Houses in the Budget Session. 
But no reply was received from the Institute. 
During February and March, 1988 whenever 
any of the Staff member/Administrative 
Officer of the Institute visited this Department 
for the meetings they were requested to send 
the delay statement immediately. But no 
reply was received fr.om the Institute. Tlltn 
filaUy iD April, 1988 they were ceQlinded 
_graph.ically to send tho statement immedia-
,tei)'. On 1.6.4.1988 the Institute submitted 
.. 'Delay Statement' .only. 

'11.. The reasons Cor n01·· On the basis of their Tenth Annual Report a 
~ying Annual kepaJ1$Review Statement was prepared and file with 
and Al4dit,ct AccOJUlts on ~nual and Audited Reports and 'Del~y and 
the Tl1o.ble oC the Ho~ Rev,iew Statements' was submitted on 26.4.88 
by the MiDiatry .in . the tor the approval of Minister of State (Educa-
Tenth Session (8th Lpk tion I!t. Culture). As the drafts were amended 
Sabha) which ended on the file was resubmitted on 5.5.88 for the 
13 May, 1988 with a view approval oC Minister of State (Education & 
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POINTS 

to mirimise delay. 

III. The Llesl ptl~i:iol1 of the 
Annll~1 RlpJrt and 
Audited Accounts of the 
Institute fur the )\::ar 
19a7-88. When these are 
expected to he placed 
bd ore Parlialll<:nt. 

IV. Thc r('medial measures 
takcn to cnsure laying of 
Annual Reports and 
Audited Accounts of the 
Institute within the 
stipulated period of nine 
fnonLhs from the close of 
the aceountins year, in 
Cuture. 

i4 , 
s • 

REPLIES 

Culture}. The file was received back with 
the approved draft statements from the office 
of Ministek' of State (Education '" Culture) 
only on 11.5.1988. After getting translation 
and duplication done on 12.5.1988, the file was 
submi-ttedfor-HtheRhcaUon. As Minister of 
State (Education & Culture) was away in 
Japan iu con~ctjon with the Festiva! of India 
these papers were submitted to the Minister 
of Human R<:source Development for the 
authentication. But these could not be 
authenticated by Minister of Human Resource 
DeveJopmcat on 13.5.1988 which was the last 
day of the Session. As a result these papers 
could not be laid before the House during the 
Budget Session and hence were held up for 
Monsooa Session of the Parliament. Delay 
in laying these reports is very much regretted. 

The Aooounts of the Central Institute of 
Higber TitJetan Studies, Sarnath, Varanasi for 
the year '9B7-88 have been audited by the 
Accountant General, Allahabad and the same 
has beell approved and adopted by the Board 
of Governors of the Institute at a Meeting 
held on. 11.8.1988. It is expected that this 
Department will be in positi~ri to submit these 
papers before the Parliament by the scheduled 
date of 31.1.l.198~. (Laid on. 1.I2.1988). 

3.4. The matter was considered by the Committee on Papers Laid on 
the Table at their sittinl held on 17.1.1989. 



3.~. . The Committee feel concerned to note that despite clear guideUneS 
laW doWil by them in para 3.5 of their First Rt"port (Fifth Lok Sablaa) and para 
1.10 of their Twenty-second Report (7th Lok Sabha) for presentation to Parlia-
meat ,"thiD 9 months of the close of the accounting year, the annual reports and 
audited accounts of the Central Institute or Higher Tibetan Studies, Sarnath, 
Varanasi for the year 1986-87 were laid on the Table of Lok Sabba with a delay 
of about 7! months. 

3.6. The Committee are unhappy to note that the Institute took about 3! 
months to furnish copies of the audited accounts and audit report to tbe Miaistry 
of Human Resource Development (Department of Culture) after their receipt on 
8 September, 1987 from tbe Accouutant General, l1Uar ,Pradesh. Thereafter, the 
Ministry took 4 months to obtaiD delay statement and review from the Institute. 
ne Ministry also took a long time of 3 months in getting the documents authen-
ticated from their MiDister. The Committee feel unbappy witb the casual manner 
.. which the matter seems to have been treated at all levels. The Committee 
cannot but emphasize that the documents required to be presented to Parliament 
should always be laid withiD the stipulated time. 



DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF T.B. CENTRE, NEW DELHI FOR 

THE YEAR 1986-87 

The Annual Report and Audited Aceounts of T.B. Centre, New Delhi 
for the year 1986-87 were laid on the Table of Lok Sabha on 22 August, 19~~ 
along with a copy of delay statement. 

4.2. In terms of recommendation of the Committee on Papers laid >en 
the Table made in paragraph 4.16 of their Second Report (Fifth Lok Sabha), 
these documentli were required to be laid on the Table of Lok Sabha b, )1 
DcGember, ]987. Thus, the period of delay involved in this case worted oat 
to be about 71 months. 

4.3. In the delay statement, the reasons for delay in laying the Annu~1 
Report and Audited Accounts had been explained as under ;-

"The names of New Delhi T.B. Centre and Lala Ram Sar&lp T.B. 
Hospital, Mehrauli have been included only this year, in the list of 
grantee instit&ltions whose Annual Reports and Audited State-
ment of Accounts for the year 1986 have to be laid on the Table of 
the House in accordance with Government of India decision (6) 
below Rule ]50 of the General Financial Rules. 

The Annual Reports containing the Audited Statement of Accounts have 
been received from the New Delhi T.B. Centre on 5th July, 1988. 
These documents (both in Hindi and English) are not laid on the 
Table of the Sabha." 

4.4. The Ministry of Health and Family Welfare were requested to 
furnish information on certain points on 5 September, 1988. The replies to 
the points received thereto on 28 September, 1988 were as under ;-

POINTS REPLIES 

I. Whether the accounts of The New Delhi T.B. Centre was functioning 
the Centre were audited under the Tuberculosis Association of India, 
by the Auditors appointed which was a registered Society. The Grants-
by C. & A. G. if not, the in-aid were sanctioned to the Tuberculosis 
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POINTS 

re8$ons therefor. 

n. The dates when-

17 

REPLIES 

Association of India for the maintenance of 
New Delhi T.B Centre. The accounts of the 
registered Societies could be al,ldited by 
Chartered Accountant. Moreover, 'according 
to the terms and conditions of the sanction 
for the release of Grants-in-aid to the 
Association the Accounts of the Association 
were opened to test check at the discretion 
of the C &. A.G. 

(a) the Annual Accounts The Aaflual Accounts for the year 1986.87 
were compiled and were were compiled and were ready for audit in 
ready for being handed the month of June. 1981. 
over to the Auditors for 
aUditing; 

(b) the accounts were handed The accounts were handed over to the Audi-
over to the Auditors; tors M Is. A.F Ferguson and Company, 

Ch:Htered Accountants in the last week of 
June, 1987. 

(c) the auditing of accounts The auditors started the audit cf accounts 
commenced ~nd the time in the Jast week of June, 1987. 
taken in it; 

(d) queries, if any, raised b)' 
Auditors; 

The queries of the auditors w,::re received in 
July, 1987. 

(e) queries of the Auditors The queries of the auditors were r("solved in 
r.esoJved; July, 1987. 

(I) the Auditors furnisned final The final aduited rcport was received in the 
Audit Report to the hst week of August. 1987. 
Centre; 

(g) the Annual Report and The annual report for the year 1986 and 
AUdited Accounts together audited accounts f<:tr the year 1986-87 were 
with the Audit Report were placed before the Managing Commiitee 
placed before the Annual meeting of the Ceontre on 31st August. 1987 
General Meeting of the and these were approved by the ltfanaging 
Centre; Committee . 

. s: x 
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(h) Annual Report and Audited 
Accounts were taken up for 
translation and printing 
and tirne taken in it ; 

The Annual Report and Audited Accounts 
were gi;en for printing in September, 1987 
in English version. The annual report in 
English version w!re printed in Novem-
ber, 1987, which was forwarded to the 
Ministry of Health and Family Welfare on 
~.7. 1988 for laying on the Table of the 
Sabha. The Annual Report was given for 
Hindi translation and cyclostyling on 
IS.7.1988. The Hindi version was .nt .. 
the Ministry of Health and Family Welfare 
on 29.7.1988. 

(I) Delay statement prepared The delay statement was not furnished by the 
and submitted to the New Delhi T.B. Centre. 
Ministry/Department 
and 

(j) Annual Report 
Audited Accounts 
ther with the delay 

and As already stated above, the Annual Report 
togc- and Audit Accounts for laying on the Table of 
statc-

Inl'nt were sent to the 
Ministry of Health ari{! 
Family Wdf:ue for hying 
on the Table of the 
House. 

III. The reasons for not 
placing before Parliament 
'Review' detailing about 
performance of the 
Centre. 

IV. The latest position of the 
Annual Report aDd 
Audited Accounts of the 
Centre for the years 
] 987-88. When these are 
expected to: be placed 
before Parliament. 

P~rl~amcnt English version. was furnished to 
the 1\Iinistry of HC:1lth and Family Welfare on 
5.7.19~8 and Hindi version thereof was 
furnished on 29.7.88. 

The delay statement was not furnished by the 
New Delhi T.R. Centre, New Delhi T.B. 
Centre was already indicntcd at pp. 3-4 of tbe 
Annual Report already laid. which had already 
been approved by the Managing Committee of 
the Centre. 

The Centre had promised to furnish the 
Annual Report by the end of October. 1988. 
In case tbe~e were received by the date 
mentioned by them the action will be initiated 
for placing the same before the Parliament 
soon thereafter. 

. -
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POINTS REPLIES 

V. The remedial measures To ensure that in future the Annual Report 
proposed to be taken to and Audited Statement were placed before the 
ensure laying of the Parliament within the stipulated period the 
annual reports and terms afJd conditions of the Grants-in-aid 
audited accounts of the were being suitably modified. 
Corporation within the 
stipulated period of 9 
months from the clos-e 
of the accounting year. 

4.5. The matter was considered by the Committee on Papers laid on the 
Table at their sitting held on 17 January, 1989. 

4.6. 'The Committee were cODcerned to Dote that the Amlua) Report ad 
Audited Accouuts of T.B. Ceutrc. New Delhi for the year 1986-87 "ere laid 00 

the Table of Lok Sabha 00 22 August, 1988 i.e. after a dela~ of about 7. UJoDths. 
'The Committee are also uuhappy to Dote that the documeuts for the sUbsequeut 
year i.e. 1987-88 have Dot yet bceu laid ou the Table of Lok Sabha (Iespitl' tht' 
assurauce giveu by tlIe Ministry that the same will be hid in Lok Sabba by the 
eud of October, 1988. 

4.7. The Committee fiud that the dehy had occurr.:!d mainly at the stages 
of approval of the accounts by the M:maging Committee and laying of the 
documeuts ou the Table of the HOllse. In order to elimiaate such delaYii in future, 
the Committee recommend that the Ministry of Health and F'amily """'fllre may 
in cODSultation with the T.B. Ceutrt' lay down a time schedule for compMioD of 
various stages such as compilstiou of accounts, th!'ir a!liiting, adoption of annual 
reports and accounts, translation, printing and finally laying them ou the TabJe of 
the House within the stipulated period of 9 months of the close of the acc6uuling 
year. 'There should also be a system of monitoring in the Ministry to ensure that 
the time schedule was 'strictJy adhere:! to. The Committee wouJd Jike to be 
apprised about the acdou bteu in this behalf. 



CHAPTER V 

DFLA Y IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS 
OF THE INLAND WATERWAYS AUTHORITY 

OF INDIA FOR THE YEAR 1986·87 

The Annual Report and Audited Accounts of the Inland Waterways 
Authority of India for thc ycar ]986·87 were laid on the Table of Lok Sabha 
on 1st September, 1988 a]ongwith 'Review' and Delay statemm. 

5.2. In terms of recommendation of the Committee on Papers Laid on 
the Table contained in paragraph 4.16 of their Second Report (Fifth Lok 
SAbha), these papers were required to be laid on the Table .of Lol: Sabha .by 
31 December, 1987 i.e. within 9 months of the close of the accounting year. 
Thus, the period of delay involved in this case worked .out to be·8 months. In 
the delay statement the reasons for delay had been explained as under ;-

.. According to Section 24 of the Inland Waterways Authority of India 
Act, 1985 the Annual Report and the Auditor's Report on the 
accounts of the Authority shall be laid by the Central Govt. as soon 
as mny be after they are recL:ived before each House of Parliament. 

lnhnd Waterways Authorit;, of India which came into being on 
27.10.]986, is' required under IWAI Rules, 1986 to forward its 
Annual Report and the annual accounts together with auditor's 
r('port, to the Central Government by the end of October ,of the 
following year. However, the annual i'eport aDd accounts and the 
auditor's report thereon for the period fEom 27.10.1986 to 31.3.l987 
were submitted to the Govt. on 4th May, 1988. Copies of Hindi 
version were received on 8th Ayg-.st, 1988. 

The IW AI being a new organisation took some time. to set Up. its accounts 
department staffed with qualifiedpersonod, .for·. prCf)aration of the 
accounts and get them audited. The auditor's report was received 
on 4th May, 1988. 

Accordingly. the Annual Report/Accounts of the IWAI are being la!d oq 
,be table of the Sabha." J 

20 .. '" 



2i 
l3. On 13 September, 1988, the Ministry of Surface Transport, we~ 

requested to furnish information on certain points. The points on which the 
information was aoaghtand replies of the Ministry thereto were as under :-

POINTS REPLIES 

I. The dates wheo-
(a) C & AG was approa- C & AG was approached for appointment of 

ched for appointment Statutory Auditors on 21.10.87 vide Authority's 
of Statutory Auditors; letter No. IWAI/B & A/26/87. 

(b) Statutocy Auditors The Audit was entrusted to Member Audit 
were appointed by Board-I, New Delhi by C & AG vide letter 
C & AG; No. 596-CAIV/31/86 dated 1.12.87. 

(c) the Annual Accounts The Ar.llual Accounts were comph:ted and then 
were compiled and placed before the Authority for adoption and 
were ready for heing handing over to the Auditor on ~ith January, 
handed over to the 1988. 
Statutory Auditors 
for auditing; 

(d) the accounts were The accounts were handed over to the auditors 
handed over to the (MAB I) on 1.2.88, Member (Finance) of the 
Auditors ; Authority also took over charge on this date. 

(e) the auditing of The audit was commenced on 15.2.88 and 
accounts commenced auditors took 3 weeks to complete the audit of 
and the time taken in accounts. 
it ; 

(f) queries, if any, raised Draft Audit Repolt received from Member 
by Statutory Auditors; Audit Board for comments on 21.3.88. 

eg) queries of the Statu- Reply to queries contained in Draft Audit 
tory Auditors resol- Report was furnished t,o Member Audit Board 
ved; vide our letter No. IWAJ/B & A/82/88 dated 

25th March, 1988. 

{h) the Annual Reports Final audit report on the accounts of the 
and Audited Accounts Authority was rec.::ived from Member Audi, 
together with the Board on 4.5.88 and adopted by the Board 
Audit Report were Members of the Authority by circulation on 
placed before the the same day. 
Annual General Meet-
ing or the Company; 
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POINTS REPLIES 

(i) Annual Report and English version of the report was got printed 
Audited Accounts and submitted to the Administrative Ministry 
were taken up for on 10th May, 1988. However, Hindi version 
translation and print- could not be made ready before the next 
jng and time taken in session in August, 1988. 
it ; 

(j) the 'Review' report The Review Report was furnished on 30th 
was prepared and August, 1988 by Ministry of Surface Trans-
furnished to the port. 
Ministry/Department; 
and 

(k) delay statement pre- Delay statement prepared and submitted to the 
pared and submitted Ministry on 5.5.88. 
to tl: ' Ministry/ 
Department. 

II The Iatc-f.t position of the The Accounts of the Authority for the year 
;\Il"l\! Report and 1%7-IlS were ready for placement bLfore the 
Al'.l:it··,j Ac.~oullts of the Authority Meeting and after adoption in the 
C'or;lp·lOY for the year Authority Meeting. the same would be fdmi-
,'}g7-8!'. When li1(:s., 'arc slwd to Member Audit Board for commenee-
('Xp,:ct·'d to he phccd m:J1t of Audit. The A'lditors would require 
bdo!'c P~~I !i:o:.rr..:nl? a minifl~(Jm pciiod of 3 months to complete 

anlit and thereafter 45 days were required for 
getting the same fin.'llly adopted by the AUtlIO-
rity. printing of the report, in its translation 
and submission to the Ministry. Thus the 
accounts for the year 1987-88 were expected 
to be placed before Parliament by February, 
1989. 

111. The remedial measures The Authority which was formed on 27.10.88 
taken or proposed to be was still in the formative stage and the 
taken to ensure laying of organisation as a whole was yet to be augmen-
Annual Reports and ted to the required level. It was proposed to 
Audited Accounts of the initiate regular internal audit of accounts from 
Comp~{ly within the the accounting year 1989-90. Keeping the 
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POINTS REPLIES 

stipulated period of nine above in view'it was expected that the Autho-
months from the close of rity would be in a position to ensure the 
the aecounting year, ill submission of Annual Report and Audited 
future. Accounts in Parliam~nt within the stipulated 

period. 

5.4. The matter was considered by the Committee on Papers Laid OD 

the Table at their sitting held on 17 January, 1989. 

5.S. The Committee Dote that the Annual Report and Audited Accounts of 
the Inland Waterways Authority of India for the year 1986-87 werc laid on the 
Table of Lok Sabha on lst September, 1988. In accordance with the recommenda-
dons of the Committee on Papers Laid on the Table contained in para 4.16' of 
their Sewod Report (Fifth Lok Sabha), the documents ought to have been laid 
withi. 9 months of the close of the accounting year, i.e. by 31 December, 1987. 
There was thus a delay of about 8 months in laying the papers on the Table of 
the House. 

5.6. The Committee find from the information furnished by the Ministry 
of Surface Transport that the delay took place mainly at the stages of appoint-
ment of statutory Iluditors, compilation of accounts aIId aulliting of accounts. 

5.7. The Committee recommend that in future, the tiMe schedule 
prescribed for processing of the Report and the accounts at various stages should 
be strictly adhered to. A senior officer of the Ministry as well as of the Inland 
Waterways Authority of India might be made responsible for 1Il0liitoring the 
progress of the finalisation of the accounts ctc. with a view to ensure that the 
",aired documents are laid on the Tablc of the House witllia the prescribed 
time. 



ritAPTER VI 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED ACCOUNTS 
OF THE CENTRAL INSTITUTE OF BUDDHIST STUDIES LEH-

LADAKH FOR THE YEARS 1982-83 AND 1983-84. 

The Annual Reports and Audited Accounts of the Central Instlttlte or 
Ituddtrist Studies, Leh-Ladakh for the years 1982-83 and 1983-84 were laid 
together with a delay ssatement and 'Review' on the Table of Lok Sabha on 
11 August, 1988 i.e. after the delay of about 55t months and 42! months 
respectively of the close of the relevant accounting years. In terms of tbe 
recommendation of the Committee contained in paragraph 3.5 of their First 
Report (Fifth Lok Sabha) these papers should have been laid on the Table of 
the House latest by 31 December, 1983 and 31 December. 1984 respectivel,. 
In the delay statement the reasons for delay had been explained as under :-

"The Central Institute of Buddhist Studies, Lch (formerly known as 
School of Buddhist Philosophy, Leh) an autonomous organisation 
under the administrative control of the Ministry of Human Resource 
Development (D~artment of Culture), is fully financed by the 
Government of In(ij~. It was established in 1959 to provide facili-
ties for study of Buddhist Philosophy and Classical Tibetan Studies 
oatbe Monastic pattern. It is a registered body under the Jammu 
& Kashmir Societies Registration Act of 1941. 

Uatil 1977-78, the accounts of the Institute were being audited bya 
CRartered Accountant. In 1978, it was decided that from 1978-79 
oa ... ards the audit of theaccouots of the lost itute would be condue-
ted by the Comptroller and Auditor General of India under Section 
20(1) of the C.A.G. (DPe) Act, 1971. 

The accounts of the Institute for the years 1978-79, 1979-80, 1980-81 and 
1981-82 were placed on the Tables of both Houses of Parliameot 00 

22-12-1983. The Accountant General, Jammu & Kashmir sent the 
audit report along with the audited statement of accounts for the 
years 1982-83 and 1983·84 only on 21-4-1987 which are now laid 
on the tables of both Houses of Parliament. 
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The step-wise progress of finalisation of the Audit· ~ is as under :-

I. Date on which copies of the annual 1982-83-15-7-1983 
accounts for the year 1982-83 and 1983-84 1983-84- Fir,t week of 
were supplied to the Audit. September. 1984. 

2. Duration of audit. 23 days from 3\-8-84 
22~9-84. 

3. Date of discussion of Inspection Reports 22-9-84. 
1982-83 and 1983-84. 

4. Date on which the draft audit reports 21-11-1984. 
were received from Accountant General, 
J&K. 

5. Date on which parawise replies to the 28.11·1984. 
draft audit reports were sent. 

to 

6. Correspondence with Accountant General. Jannary, 1984 to April. 
J & K through letters and personal visits 1987. 
for finalisation of audit reports. 

7. Date of receipt of copies of final audit 24-4-19117. 
reports (English version) from Accountant 
General, J & K. 

8. Date of receipt of the Hindi version of 22-7-1987. 
the audit reports from Accountant 
General, J & K. 

9. Date on which the Roard of Management 30-3-1988 
approved and adopted audit reports and 
delay statement. 

10. Correspondence between Department of April,· 1988; 
Culture and the Institute in connection 
with reasons for delay. 

11. Review of documents finalised in the 21-5-1988. 
Department. 

Alhffoctl would be made in fll1ure to sub. ~ ~, tq. r~JQeQ~ 
m:~lQef" 



.' 6.,;2. . The Committee on Papers Laid on the Table had examined the 
reasons for delay in laying on the Table of the House the Annual Report and 
Audited Accounts of the Institute which was earlier called the school of 
Buddhis~ Philosophy. Lch-Ladakh for the years 1978-79, 1979-80 and 1980-81 
and had made ce'ttain observations/recommendations in their'Twentieth Report 
(SeventhLok SlJbha) presented to Lok Sabha on 8 May. 1984, for compliance 
by the Ministry of Human Resource Development. The observations/recom-
mendations made by the Committee and the action taken replies thereto 
furnished hy the Ministry on 25 July, 1984 are reproduced as under: 

Observations/recommendations made by Action taken repliesfumished 
the Committee in their 20th Report (7th Lok by the Ministry of Human 
Sabha) presented to Lok Sabha on 8 May, 1984. Resource Development on 

25 July, 1984. 

The Committee note that the Audited 
Accounts of the School of Buddhist Philosophy, 
Lch-Ladakh for the years 1978-79, 1979-80 and 
W8.().;81 which should ,have been laid on the 
Tahle of Lok S:1bha by 31 December, 1979.31 
December, 1980 and 31 December, 1981 res-
pectively. werc actually laid on 22 Decemher. 
lCl8J i.e. with the d~hy 'nnging from 2 to 4 
years. 

The Committt'e do not appr(~ci:l!C the 
rraeons advanced 'hy the .Ministry or Education 
and Cultllr~ t113t the introduction of a new 
~y~km of getting the account~ audited by the 
Account:mt General. Jammu & Kac.hmir fmm 
the year 1978-79 in lieu of ~he earli.:r system of 
hnving tht> account', audited from the Chartered 
Accountants, cnused abnormal delay in finJli-
sing the accounts ,of. .. the Schoot The Com-
mittee are al:;o not convinced. by the reasons 
advanced by the Ministry that the challg0 jB 
the set up of the Administration of the School 
had resulted in itidrdinate delay' in having the 
accounts of the School audited. 

j' .riO :1he'Corilmit1'ee ate sMfjrised'to find that Subsequent tB 'Alidit pointing 
~ertajll Qlsic recQrds ~QC;:Q ~s R,eceipt Book, out certaiq defects ill tile 
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Cash Book, Payees' Receipt, General Receipt accounts of the Instit!lte, a 
Books, foils of challans, Cheque Books etc. for team of Accountants from 
the year 1978-79 had Dot been maintained in the Internal Audit Inspec. 
the School and hence were not made available tion Unit of the Ministry 
to A.G., J & K for audit. These irregularities wa~ sent to the Inc;titute to 
are of a serious nature involving financial impli- make a thorough investiga. 
cations and the Committee take serious note of tion and to suggest remedial 
them. The Committee feel that had the Minis- meal'UTCS, On the basis of 
try been vigilant from the beginning, such a its recommendations, the 
lapse would not ·have taken place in the said Institute was asked to tak~ 
school. The Committee hope that the Mini,,- action to rectify th~ <.1ef~t!ir 
try would pay serious attention to this mattor in 
order to obviate any scope for such irre~ubri. 

ties in future. 

Recently a team of officials 
d the Ministry of Education 
and Culture, visited this Ins-
titute to guide it as to how 
to mllintain accounts and to 
render assistance in preparing 
its annual accounts in. the 
prescribed manner. The 
team, in addition to ad"i,ing 
the staff gave detailed guide-
lines in writing so that the 
Institute doe~ not commit 
such mistakes in future. It 
i~ hoped that the Imtitute 
will not find any difficulty 
in future in maintaining its 
accounts according to the 
procedure prescribed for the 
purpose (Vide M/o Educa-
tion and Culture O.M. No. 
8-28/83-CH-3 dated 25 July, 
1984). 

The Committee also trust that the Minis- From the current financial 
try would lay on the Table of the House the year, the Ministry will endea-
Annual Report. Audited Accounts and Audit vour to follow the instruc-
~!port thereo~ Qf lhe ~chool to~ther in future tions of ~h~ c:ommittee to 
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to enabl.: the Members of Parliament to ,mess lay the Annual 'Report. 
the perfor~ance of the School in its true per· Audited Aeeountsand Audit 
spective. Report thereon of die 

Institute, togethcr, on ttie 
Table of the House. (Vide 
Ministry of Education '& 
Culture O.M.No, 8;ill/g3. 
CH-3 dated 25 July, 1984). 

6.3. The Mi'1i~try or Hu'nan Resource Development (D.!p:utmeat of 
Culture) were requested on 25 August, 1988 to furnish infonn:ltioll on <:ertain 
points. The point~ and the replies there to received on 21 November. I~" 
are as under :-

POINTS REPLIES 

I. The dates when : -

(a) C. and A.G./A.G. Jammu 4-6-1983 (for the accounts of 1982.83) 
and Kashmir were approa- 24-4-1984 (for the accounts of 1983-84). 
ched for app;,intmcnt of 
S~tutory Auditors. 

(b) Statutory Auditor:; were 7-8-1984. 
appuintee! by C. .~ AG,/ 
A,G" hm'11u & K~lshmir. 

(e) The Annu:ll IIccoimls wer~ 15-7-1983 (accounts of 1982-33 were sent to 
compiled und wc:r-: rcady A G" Jammu and Kashmir) 1st week of 
for being handed over to S:ptember, 1984 (Accounts for the year 
Statutory Auditors for 1983-84 were handed over to the auditors). 
aUditing. 

(d) Annual Report and Audi- Annu:!l Report; February, 1985. 
ted Accounts together with Audit Report; July. 1987. 
Review and dcl.::ty state- Delay Statement; January. 19881 
ment were sent to the 
Ministry of Human Re-
source Development for 
Jaying on the Table of the 
House. 

II. The reasons for taking five Auditors were appotnte4 CM1ly ~ 7-8-M'and 
and half months in handing the accounts were bmded 'OYe!' ill tHe urst 

----------------------------~------~-----. -
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over accounts of the year, week of S.:ptember, 1984. Therefore there 
198~ to'dle audllorS for was no delay .. 
auditillg. 

III. The reasons for taking 
about eight months in pla-
cing Audit Report before 
the Board of Management 
for their approval/adopting 
after their receipt from 
A.G. Jammu & Kashmir on 
22 July, 1987. 

The draft audit report was placed before the 
Board on 21-11-84 and it was adopted by 
the Board. The Institute was of the view 
that it was not necessary to place the final 
report again before the Board. However, 
as the final report w~s not adopted by the 
Board, this Department directed the Insti-
tute in December, 1987 to get it adopted by 
the Board. The Board met ouly on 30-3·88 
when it adopted the final audit report. 

IV. Why was it not possible The delay statelrent submitted by the Insti· 
for the Institute for furni- tute along wilh the Audit Report in July, 
shing to the Department of 1987 was incomplete. Henc..:, the Institute 
Culturc the delay statement was directed to submit a detailed delay 
and review on the \\orking statement. This was received In January, 
of the organisation to avoid 1988. Further clarification was sought by 
further delay in the matter. this Deptt. in February, 1988. The Institute 

V. The la test position of the 
alJDual reports and audited 
accounts of the Institute 
for tbe year 1984-85 to 
1987·88. When these are 
expected to be placed 
before Parliament. 

got the final Delay statement approved by the 
Board on 30·3-88. The Institute sent tbe 
same to this Departmcnt in April, 1988, but 
still some further clarifications were needed 
and hence the Delay statement could be 
finalised only in May, 1988. 

The Annual Report for 1987-88 and the 
audited ac;;ounts from 1984·85 to 1987-88 
are ready to be placed for adol>tionbefore 
the next meeting of the Board of manage· 
ment likely to be held before the end:" of 
1988. All efforts will be made to place these 
before Parliament 1n the next session (i.e. 

Bud.set Session . ~ 98?). . . ". . . ____ ._ ". _ ... 
VI. Whether a time bound The Ministry as well as the Institute are 

proramme has been drawn trying their b..::st to place the Annual Report 
up to clear the backlog of and Audited Accounts' before Parliament 
the annual reports and within the prescribed time limit. The 
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accounts of the Institute. accounts of the Institute upto 1987-88 have 
If not, what remedial mea- been finalised and will be placed before the 
sureS have been taken by Parliament at the earliest. However due to 
the Ministry and the Jnsti- the difficult geographic and climatic condi-
tute to ensure laying of tions of Leh, the auditors from Srinagar 
annual report and audited cannot visit Leh during the Winter for at 
accounts within the stipula- least 6-7 months in the year as the Leh-
ted period of 9 months Srinagar highway remains closed and it 
from the close of the becomes terribly cold in Leh. This is the 
accounting year in future. inherent r.::nson why the auditing of accounts 

gd delayed every time. However, the Insti-
tute has been asked to dra\\< up the most 
suitable time schedule and adhere to the same 
as far as possible, so that the neeessary 
reports could be placed before Parliament 
within the stipulated period or with the 
minimum of delay. ----------_.-. __ .. _. 

6.4. The Commiltcc 011 Pap..:rs I..lid on the Tabl.: at their sitting held 
on 17 J,lIl1lary, 19!19 considered tlle matter and decided to call the representa-
tives or the Ministry of Human Resource: D.:vclopment (Department of Culture) 
to appear before the Committee (0 explain the reasons for delay in detail. 

6.5. On 6 February, 1989, the Committee heard oral evidence of the 
representatives of the Ministry of Human Resource Dr.velopmcnt {Dep;utment 
of Culture} on the question of delay in laying annual reports and audited 
accounts of the Central Institute of Buddhist Studies, Leh-Ladakh for .the 
years 19!12-83 and 1983-84. 

6.6. On being asked about the total grants sanctioned and the amount 
. actuaUy spent yearwise by the Government of India for the Institute for 
1983-84 onwards, the Sccr~tary (Culture) gave the following figures ;-----
Year Non Plan Plan Total Actual expenditure 

1983-84 
1984-85 
1985-86 
1986-87 
1987-88 

(in lakhs) (in lakhs) (in hkhs) incurred by the 

17.91 10.22 
12.17 15.00 
23:68 5.00 
16.50 41.44 
20.95 16.21 

28.19 
27.17 
28.68 
57.94 
37.16 

Institute as per 
audited accounts 

28.93 
21.96 
29.20 
63.33 
38.79 



I 6.1. On being pointed out that the expenditure was always more than 
the sanctioned grant in most of the years, the witness stated that the differences 
could be on account of two reasons; one was the opening b:llance carried for-
ward and the second was internal receipts which the Institule might he having 
from the sale proceeds of books, bank interest etc. 

6.8. Explaining the reasons for delay in laying annual reports and 
audited accounts of the Institute, the witness stated that them ain problem was 
the lack of qualified and expcrienced :lccounts staff and illiti;!1 problem of com-
pilation of accounts. Our:' to diffieulf climatic conditions in wint':r, no qualified 
and experienced st3ff w:re willing to go and stay th..:rc. The Audit party could 
go there only between March and August or September. As a result, the 
Institute had to make us~ of persons who were available with them. They have 
been struggling to prepare accounts which would be satisfactory from the audit 
point of vicw. This has been the position uplo the accounts of 1982-83 and 
1983-84. The Ministry h~,d thcn sent a special team including an experienced 
accounts officer to study the ;Judit ohjections and reconcile them. Even after 
the preparation of these accounts and resolving the audit oqieetions by thc 
special team of officials, things were not quiL' ,,:ltisf.l,;tory from the audit point 
of view aild their subsequent audit certilk.ltion look about 3 years despite 
several p..:rsonal discussions with the A.G., J & K. 

6.9. The Committee then asked about the reasons why it took about a 
year in fin'llisation of delay statement. The witness stated that the delay state-
ment furnished by the Institute was found to be ineoll1pleh~ and was returned 
to them several times for detailed clarification. The witness admitted that an 
unduly long time had been taken. This could have been avoided by deputing 
an official of the Ministry for the purpose. 

6.10. The Committee pointed out that the Ministry had in their action 
taken reply furni~hed on 25 July, 1984 stated that from financial year 1984-85 
the Ministry would endeavour to folJow the instructions of the Committee for 
laying the annual reports and audited accounts and audit report of the 
IDstitute on the Table of the House simultaneously within the prescribed period. 
But the documents for the years 1984-85 to 1987-88 were yet to be laid on the 
Table of the House. In reply tht witness stated that the Ministry were very 
over-optimistic at that time. They could not have envisaged a delay of 3 years 
that occurred in certification of thc annual account .. for the years 1982-83 and 
1983-84. They could 110t have anticipated til; problem. The Ministry eould 
not have anticipated the deficiencies which arosc. The empty assurance was 
thus made and could not be honoured. But once this barrier in respect of 
1983-84 and 1984-85 was crossed, they would move fast and clear the arrears. 



~.11. When asked about the mechanism, if any, available in the Mm1stry 
tor securing the accol:itability of the Institute and for ensuring that the grants 
sanctioned every year were spent for the purpose for which they are intended, 
thc witness informed the Committ~e that there is ~ Finance Committee of the 
Institutc which was presided over by thc Director (Finance) of the Department 
of Culture. The Committee consio:;ts of the Principal of the Institute, Deputy 
Educational Adviser and Director (Finance) in the Department of Culture who 
is also the Chairman of the Committee. The Budgct grants of the Institute 
are considered by this Finance Committee and then by thc Roard. Thereafter, 
thc Budget i5 sent to the Government and on that basis the grant is given to 
the Im;titute after it i~ duly passed by Parliamcnt. So fdr as the accounta-
bility part is conccrned, the Institute spent its grants more or less in accor-
dancc with the Budget on the basis of which the Government has given them 
the grant. 

6.12. Asked to indicate the position of the annual reports and audited 
accounts of the Iustitutc for the years 1984-85 to 1987-88, the witness informed 
that the accounts for 1984-85, 1985-86 and 1986-87 have already been audited 
and certified by the Accountant General. These would be examined by the 
Financc Committee on 14 March, 1911,) and bid on tIE T.lbll.! of the House ill 
the Budget Session of 1989. A~ far as accounts for th.: y..:an; 1987-88 
and 1988-89 arc concerned, auditing was being arranged in June to August, 
1989 so that the required documents in respect of both the years are placed 
before Parliament during Wintcr Session of 1989 or the Budget Session of 
1990. 

6.13. When asked so indicate whether the irregularities noticed earlier 
in the accounts of the Institute had be.:n rectified and the basic records were 
not being maintained properly, the witness exprcssed his inability to give a 
categorical answer. He, howcver, stated that the A. G., J & K might have 
certified the accounts of the subsequent years after having the basic deficiences 
removed as per accounting procedure. 

6.14. The matter relating to delay in appointment of the statutory 
Auditors for auditing the accounts for the years 1982-83 and 1983-84 was 
taken up with the Officc onhe C. & A.G. on 15 February, 1988. The Office 
of C. & A.G. furnished the following facts on 6 March, 1989 : -

"The Annual Accounts of the Institute for 1978-79 to 1981-82, were 
certified as a special case on 12:8.1983. Thc Accountant General 
(Audit), Jammu and Kashmir, simultaneously advised the Financial 
Adviser, Ministr}' of Education and Culture on 12.8.1983, to take 
urgent action for revision of accounts in view of the observations 



made in the Audit R.eport and to ellSurc lhat these defects did 110t 
occur in the accounts for 1982-83. It was also -brought to the 
Jlotice of the Ministry that this audit would be deferred pending 
confirmation by the Ministry that the accounts had 'br-'en r~vised. 

The Institute wrote to the Accountaut General, Jammu & Kashmir 
in March, 1984 that the accounts had bcenrecast and requested for 
taking up audit of the accolmts for 1982-83. The Annual Accounts 
for 1982-83 and 1983-84 made availablt' on 1.9.1984 and 14.9.1984 
respectively were audited by the Accountant Geueral (Audit), Jammu 
& Kashmir during the period 31.8.1984 to 22.9.1984. From the 
report, it will be noticed that the defects merrtioned in the Audit 
Report were ~ti/l persisting and It appeared that the Ministry had 
not taken any action to hwe the accounts revised to depict the 
balallCCs correctly. 

The A.G., J and K in his D.O. lettcr dated ~.1.19!5 brought this 
position to the notice of the Financial Adviser, Ministry of E<?uca. 
tion and Culture and enquired whether the Ministry wmtld tibto 
have the accounts to be certified in spite of these defects. This matter 
was further persued by the A.G., J lind K and al~o C and A.O,'s 
Office with the S~cretary, Ministry of' Education in writing on 30 
July, 29 August. 1985, 3 hnuary and 6 May, 1986. 

It WPS however. intim1ted hy the Add!. Princip111 of the Institute t'J 
the A.G., J and K on 8.8.1985 that "more thorough study ,of the 
accounts of the years 198.2-83 and 1933-84 hls been conducted and 
necessary revisions carried out.... However. seriously we try to 
recast the accounts. our attempts are being hamper.:Q byt1le 1I0n-
avilability of a few important r.:cords. And it seems, very difficult 
that the accounts can, at all be recast," This matter had all along 
been pursued vigorously by this Department with the Ministry of 
Human Resource Development. No reipOnse was, however, rcc:cived 

. from the Government of India, Ministry of ·Human Resource 
Development and as reported by the Accountant General, Jammu 
and Kashmir in December, 1986, the irreguJaritieS/omissions pointed 
out in the earlier Audit Report continued to exist. 

The Annual Accounts of the Institute for the year's 19S:!-83 and 
1983-84 were thereafter certified and the Audit Report was issued to 
Government of India on 20.4 1987 alongwith a ne8attVe audit certi-
ff~te iIldiQatj~g t4at "ill view Qf tile Ql?~ryatiQIlS in the AUlJit 
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Report, the accounts and Balance Sheet are IIof properly drown up so 
as to exhibit a true and fair view of the state of affairs of the Central 
Institute of Buddhist Studies, Leh-Ladak." 

It was also pointed out in para 2 of the Audit Report for 1982-83 
and 1983-84 that the main defects in the accounts and suspected cases 
of loss of funds, as brought ont in the Audit Report for 1978-79 to 
1981-82, had not been rectified/investigated and the position remained 
the same as before, as veTificd again in September, 1986. 

The above facts, thus contributed to the delay substantially. It took 
also 3 tr;onths in translating the English versicm of Audit Report 
into the Hindi, but steps are being taken by this Department to 
avoid such delays in future." 

6 15. The Central Institute of Buddhist Studies, Leh (formerly known as 
School of Buddhist Philosophy, Leh), an autonl)mo~ organisation under the 
administrative control of the Ministrv of Human Resource Development (Depart-
ment of Culture), is fully financed by tbe Government of India. The total 
gnats sanctioned aanualJy by the Government of India ranged from Rs. 27.17 
lakhs in 1984-85 to 57.94 lakhs in 1986-87. Until 1977-78, the accounts of the 
Institute were being audited by a Chartered Accountant. In 1978 it was decided 
that from 1978-79 onwards the audit of the accounts of the Institute 
would br conducted by the CClmptrnlkr 3nd Ammor Gt'neral of India under 
Sectilln 20(1) of the C. & A.G, (DP(,) Ad, 1971. The :l[counts of the Institute 
for thl" yrllrs 1978-79, 1979-80, 1980·81 f:n:1 1981-81 werl: placed on the Table 
of both Houses of Parliament on 22i1d DC(:JDber, 1983 involving delays ranging 
from 2 to 4 year... The Committee in thdr 20th Report (7th LS) pre'iented to 
Lok Sabha on 8th May, 1984 had il/ter-alia empha!iised that the Annual Report. 
Audited Accounts and Report thereon of the Institute should be laid before 
Parliament 1\'ithin the stipulated ti!De i,e. within nine months of the close of the 
relevant accQunting year: The ComlUitte~ had been assured by the then Ministry 
of Education and Culture tbrough the acti!}D taken notes submitted on 25th July, 
1984 thatiefl'orts'wiIJ be made to follow (lie instructions of tbe Committee in 
regard to laying of annual reports aDd aucit reprnts on the Table of the House. 

6.16. The Committee are concerned to note that things have not improved· 
since then as theJAnnual Reports and Audited Accounts of the Institute for tbe 
year" 1982-83 and 1983-84 were laid on the Table of the House after a delay 
of about 551 months aDd 42! months respectively. Thl'se documents for tbe 
subsequent years namely 1984-85, 1985-86, 1986-87 and 1987-88 which werer 
required to be laid bef.lTe Parliament by 31st December, 1985, 1986, 1987 aad "88 respectivelr are ret to be finalised and laid before Parliament. From the 

t .' 
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above, . the Committee CaDDOt but conclude that the administrative Ministry 
has failed to exercise any control or supervision over the activiti es of the Insti-
~te ~though. huge sums of m:»ney are being sanctioned in the form of grants 
fromyll8J',to Year. The Committee need hardly point out that while sanctioning 

. ) ~" :-. ~ . 

grants for such autonomous bodies, a duty is cast on the administrative Ministry 
to keep a watcb to eDSure that the funds sanctioned are utilised for the purpose 
for wblch ·they were intended. In the absence of Audited Accounts and Audit 
ReportJ thereoa how the Ministry are able to secure accountability of the IDsti-
tate is aot ,dear to the Committee, 

6.17. From the information made available to the Committee it is seen 
that the Institute is not maintaining accounts in the proper form with the result 
tbat certification thereof by the C. & A.G. has been delayed. The office of 
C .... &' A.G. ,has informed the Committee that the annual acc:ountl! 
of the institute for 1978-79 to 1981-82 were certified as a special case on 
12-8-83, The ~ccountant General (Audit) .Jammu and Kashmir had then advised 
the Financial Adviser, Ministry of Education and Culture on 12-8-1983 to take 
urgent action for revision of accounts of the Institute in view of the observations 
made in the Audit Report and to ensure that these defects did not recur in the 
accounts for 1982-83. The A.tnual Accounts for 1982-83 and 1983-84 made 
available to the Arcountant General (Audit) Jammu and Kashmir during 
September, 1984 however suffered from the same defects !IS had been pointed out 
by the Audit earlier. Obviously the Ministry had not taken any acti rID to have 
the accounts of the Institute revised to depict the balances correctly. From 
September, ]984 onwards there has been continuous exchange of correspondence 
between the Financial adviser, Ministry of Education and Culture and the Audit 
office for recasting of the accounts with a view to obviating irregularities/ omis-
sions pointed out in the earlier Audit Report. Ultimately after a lapse of about 
3 years, the accounts for 1982-83 and 1983-84 were certified by Audit alongwith 
a negative Audit certificate indicating that "in view of the observations in the 
Audit Report, the accounts and balance sheet are not properly drawn up so as to 
exhibit true and fair view of the state of affairs of the Central Institute of 
Buddhist Studies, Leh-Ladakh. It was this Audit Report containing negative 
audit certificate which was laid on the TabJe of the House on 11th August, 1985 
after a delay of about 55! months and 42! montbs respectively of the close of 
the relevant accounting years. The Ministry owe an explanation as to why sucb 
aD audit report with negative certificate was allowed to be placed in Parliament. 

6.18. This is a sorry state of affairs and the Committee cannot but deplore 
the total lack of concern on the part of tbe Ministry of Hnman Resource 
pevelopment to ensure that the defects in the accounts and sns"ected cases of 
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loss of f_.as revealed in the Alldit Reports for 1978-79 to 1981-82 were 
investigated/rectified witbout delay. The r~ult is that tle position -toat:inue·te· • 
be as sordid asberort. The Committee desir~ that tire . Ministry-shoIIlI· .. • ""-
immediate ~steps tp sort out tbe is~ue"of proper-maintenance' of .cdn....,.AtIre ..... 
Instit1lte In .. tbe COrmat .acceptable tb Audit aJl'dtbe .etion taken lntlte aatter .. ~. 
may be reported to the .Committee witbin threcmonths. .. 

6.19 .. "'-e t!'enllfiittee-1'ouJd '1I1io --expect---that .......... ~~ ... 
Instit1lte'fot 1he~ye8l'S' ~ -onwanl!l' "III M: flBaU....... g.t «*IiI • .,. -
Audit ln tbe shortest possible time and laid before P..ti ................ ( 

NEWiDBLIIPJ 
April;,,}9a9 r' 

Vaisakha, 1911 (S) 

NIRMAUA.KUMAti SHt\~T~"'.!". 
Chai~! 'R 

Committee 0lI. Papers Laid 011 the Ta/JIe" ~'': 



APPENDIX 

" Summary 0/ RecommetJdations/Observations contained 
in. the Report 

S. No~' 'Reference'to para 
No. of the Report 

Summary of 
recommenda tions/ observations 

1 

2 

3 

1.5 

1.6 

The Committee note that the Annual Report and Audited. 
Accounts of the National Bicycle Corporation of India 
Limited, Bombay for the year 1~86-87 were laid on the 
Table of Lok Sabha on 2 August, 1988. In accordance 
with the recommendations of the Committee on Papers 
Laid on the Table contdined in para 4.16 of their Second 
Report (Fifth Lok Sabha), these documents ought to have 
been laid within 9 months of, the close of the accounting 
year i.e. hy 31 December, 1987. There was thus a delay 
of about 7 months iu lu)'ing the papers on the Table of 
the House. The Committte find from the Information 
furnirhed by the Ministry ,that the delay took place mainly 
at the stages of appointment of Statutory Auditors and 
compilation of accounts. 

The documents for the subsequent year i.e. 1987·88 
have not yet been laid. The Ministry have, however, 
assured that with the accounts of 19!57-88 having been 
completed in time, there would be DO delay in future in 
laying the documents of the Corporation on the Table of 
Lok Sabha. The Committee need hardly emphasise that 
the guidelines laid down by the Committee in regard to 
laying of the annual reports and audited accounts on the' 
Table of Lok Sabha should be scrupulously followed and 
all efforts should be made to ensure that the required 
documents are laid before the House within 9 months of 
the close of the accounting year. 

2.6 The Committee notel:hat the Annual Report and 
Audited Accounts of the Jute Corporation ,of India Ltd. 
for the year 1986-87 were laid on the Table of Lok Sabha 

37 
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S. No. Reference to para .Summary of 

4 

5 

6 

, 

No. of the Report recommendations/observations 

on 5 September, 1988. In accordance with the recom-
mendation of .the Committee on Papers Laid on the Table 
contained in para 4.16 of their Second Report (Fifth Lok 
Sabh'1), these documents ought to have been laid within 
9 mo;:~hs of the close of the accounting year i.e. by 31 
March, 1988 (Close of the accounting year being 30 June, 
1987). There was thus a delay of about 5 months in 
layin~ the papers on the Table of the House. 

2.7 The Committee find from the information furnished 
by the Ministry that the delay occured mainly at the 
stages of compilation of accounts and auditing of the 
accounts by the. Statutory Auditors. As regards, correc-
tive measures taken by the Ministry, they have stated that 
they intended to form a special cell which would be 
entrusted with the task of completing all the formalities 
by initiatins "ction on a day to day basis for ensuring 
timdy compktion of the Audit and laying of the relevant 
documents Oil tlle T.lblc of the House within stipulated 
pe~iod. 

2.8 'The Committee r,,:coIllmend that the proposed special 
cdl be sd up without delay so that the Annudl Report 
and AuJill.:u Accounts of the Corporation could be laid on 
the Table of the House within 9 months of the close of 
the accounting year, in fatufe. lIThe Committee would 
like to be apprised of the action taken in the mattef. The 
position in regard to laying of documents fOf the Yl.'af 
1987-IHI may also he clarified. 

3.5 The Committee feel concerned to. note that despite 
clear guidelines laid down by them in . para 3.5 of their 
First H.,'port (Fifth Lok Sabha) and para 1.10 of their 
Twellty-second Report (7th Lok Sabha) for presentation 
to P.lrli;mlent within 9 months of the close of the accoun-
ting year, the annual rcports and audited a~ounts of the 
Central Institute of Higher Tibetan Studies, Sarnath, 
Varanasi for the year 1986-87 were laid on the Table of 
Lok Sabha with a delay of al out 7! months. -------
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So No. Reference to para 
No. of the Report 

Summary of 
recommendations/observations 

7 

8 

9 

3.6 The Committee are unhappy to note that the Insti-
tute took about 3, months to furnish copies of the 
audited accounts and audit report to the Ministry of 
Human Resource Development (Department of Culture) 
after their receipt on 8 September, 1987 from the Accoun-
tant General, Uttar Pradesh. Thereafter, the Ministry 
took 4 months to obtain delay statement and review from 
the Institute. The Ministry also took a long time of 3 
montlls in getting tlie documents authenticated from their 
Minister. The Committee feel unhappy with the casual 
manner in which the matter seems to have been treated 
at all levels. The Committee cannot but emphasize that 
the documents required to be presented to Parliament 
should always be laid within -th@ stipulated time. 

4.6 The Committee were concerned to note that the 
Annual Report and Audited Accounts of T. B. Centre, 
New Delhi for the year 19~6-~7 were laid on the Table of 
Lok Sabha on 22 August, 1988 i.e. after a delay of about 
7! months. The Committee are also unhapPi to note 
that the documents for the subsequeat year i.e. 1987-88 
have not yet beelllaid on the Tabll.~ of Lok Sabha despite 
the assurance given by the Ministry that the same wilJ be 
laid in Lok Sabha by the end of October, 198~. 

4.7 The Committee find that the deiay had occurred 
mainly at the stages of approval of the accounts by the 
Managing Committee and laying of the documents on the 
Table of the House. In order to eliminate such delays in 
future, the Committee recommend thl;lt the Ministry of 
Health and Family Welfare may in consultation with the 
T. B. Centre' lay down a time schedule for completion of 
various stages such as compilation of accounts, their 
auditing, adoption of annual reports and accounts, trans-
lation, 'printing and finally laying them on the Table ot 
the House within the stipulated period pf 9 months of the 
close of the accounting year. There should also be a 
system of monitoring in the Ministry to ensure that the 
time schedule was strictly adhered to. The Committee ------------------------



S. No. Rcfereilce to para 
. No. of the Report 

Summary of 
recommendations/observations 

10 

11 

12 

13 

would like to be apprised about the action taken in this 
behalf. 

5.5 The Committee note that the Annual Report and 
Audited Accovnts of t he Inland Waterways Authority of 
India for the year 1986-87 were laid on the Table of Lok 
Sabha on lst Sept::mber, 1988. In accordancs with the 
recommendations of the. Committee on Papers Laid on. 
the Table contained in para 4.16 of their Second Report 
(Fifth Lok Sabha), the documents ought to have been 
laid within 9 months of the close of the accounting year 
i.e. by 31 December, 1987. There was thus a delay of 
about 8 months in laying the papers on the Table of the 
House. 

5.6 The Committee find from the information furnished 
by the Ministry of Surface Transport that the delay took 
place mainly at the stages of appointment of statutory 
auditors, compilation of accounts and auditing of 
accounts. 

5.7 The Committee recommend that in future, the time 
sch~dule tprescribed for processing of the Report .and 
the accounts at various stages should be strictly adhered 
to. A senior officer of the Ministry as well as of the 
Inland Waterways Authority of India might be made 
responsible for monitor~g the progress of the finalisation 
of the accounts etc., with a view to ensure that the req-
uired documents are laid on the Table of the House 
within the prescribed time. 

6.1 5 The Central Institute of Buddhist Studies, Leh (for-
merly know as School of Buddhist Philosophy, Leh), an 
autonomous organisation under the administrative con-
trol. of the Ministry of Human Resource Development 
(Department of Culture), is fully financed by the Govern-
ment of India. The total grants sanctioned annually by 
the Government of India ranged from Rs. 27.17 Jakhs 
in 1984-85 to 57.94 lakhs in 1'986-87. Until1977-78, the 
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s. No. Reference to para 
No. of the Report 

Summary of 
recommenda tions! observations 

14 

accounts of the Institute were being audited by a Char-
tered Accountant. In 1978 it was decided that from 
1978-79 onwards the audit of the accounts of the Institute 
would be conducted by the Comptroller and Auditor 
General of India under Section 20(1) of the C & AG 
(DPC) Act, 1971. The accounts of the institute for tho 
years 1978-79, 1979.80. 1980-81 and 1981-82 were placed 
on the Table of both Houses of Parliament on 22nd 
December, 1983 involving delays ranging from 2 to 4 
years. The Committee in their 20th Report (7th LS) 
presented to Lok Sabha on 8th May, 1984 had 'inter-alia 
emphasised that the Annual Report, Audited Acc.()unts 
and Report thereon of the Institute should lbe laid before 
Parliament within the stipulated time i.e. within nine 
months of the dose of the relevant accounting year. The 
Committee had been assured by the then Ministry of 
Education and Culture through the action taken notes 
submitted on 25th July, 1984 that efforts will be made to 
follow the instructions of the Committee in Iregard to 
laying of annual reports and audit reports on the Table 
of thc House. 

... 
6.16 The Committee are concerned to note that things 

have not improved since then as the Annual Reports and 
Audited Accounts of the Institute for the years 1982-83 
and 1983-84 were laid on the Table of the House after a 
delay of about 55! months and 421 months respectively. 
Thesl! documents for the subsequent years namely 1984· 
85, 1985-86, 1986-87 and 1987-88 which were required to 
be laid before Parliament by 31st December, 1985, 1986, 
1987 and 1988 respectively are yet to be fhialised and 
laid before Parliament. From the above, the Committee 
cannot but conclud'! that the administrative Ministry has 

'failed to exercise any control or supervision over the 
activities of the Institute although huge sums of money 
are being sanctioned in the from of grants _ from year to 
year. The Committee need hardly point out that while 
sanctioning grants for such autonomous bodies, a duty is 
cast on the administrative Ministry to keep a watch to -
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ensure. that the funds sanctioned are utilised for the 
purpose for which they were intended. Tn the absence of 
Audited Accounts and Audit Reports thereon how the 
Ministry are able to secure accountability of the Institute 
is not clear to the Committee. 

From the information made available to the Com-
mittee it is seen that the Institute is not maintaining 
account!! in the proper form with the result that 
certification thereof by the C & AG ·has been delayed. 
The office ofC & AG has informed the Committee that 
the annual accounts of the institute for 1978-79 to 1981-
82 were certified as a special case on 12.8.1983. The 
Accountant General (Audit) Jammu & Kashmir had then 
advised the Finaocial Adviser, Mini!ltry of Education and 
Cultore on 12.8.1983 to take urgent action for revision 
of accounts of the Institute in view of the observations 
made in the Audit Report and to ensure that these 
defects did not recur in the account~ for ]982-83. The 
Annual Account!! for 198'-83 and 1983-84 made available 
to tbe Accountmt General (Audit) Jammu and Kashmir 
during September, 1984 however suffer~d from thl" same 
defects lI'I had heel! pointl"(\ out by the Audit earlier. 
Obviou~ly thl" Mini·:try h~d not t:iken any action to have 
the account5 of th(' Inst itute revised to depict the 
b1tlance~ corTlx:tly. From Scptemb er, ] 984 onwards 
there has been continuoll'i exchange of correspondence 
between the Financidl adviser, Mini'ltry of Education an\i 
Culture and the Audit office for recasting of the accounts 
with a view to obvi.lting irregularities/ommissions pointed 
out in the earlier Audit Report. Ultimately after a lapse 
of about 3 years, the accounts for 1982-83 and 1983-84 
were certified by Audit alongwith a' negative Audit 
certificate indicating that "in view of the observations in' 
the Audit Report. the accounts and balance sheet are not 
properly drawn up so as to exhibit a true ~and fair view 
of the state of atl'airs ot tbe Centra 1 Institute of Buddhist 
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Studies. Leh-Ladakh. It was this Audit Report containing 
negative audit certificate which was laid on the Table of 
the House on 11th August, 1988 after a delay of about 
551 months and 421 months respectively of the close 
of the relevant accounting years. The Ministry owe an 
explanation as to why such an audit report with negative 
certificate was allowed to be placed in Parliament. 

6.18 This is a sorry state of affairs and the Committee 

6.19 

.._ J 

cannot but deplore the total lack of concern on the 
part of the Ministry of Human Resource Development to 
ensure that the defects in the accounts and suspected 
cases of loss of funds as revealed in the Audit Reports 
for 1978-79 to 1981-82 were investigated/rectified without 
delay. The result is that the position continue to be as 
sordid as before. The Committee desire that the Ministry 
should take immediate steps to sort out the issue of 
proper maintenance of accounts by the Institute in the 
format acceptable to Audit and the action taken in the 
matter may be reported to the Committee within three 
months. 

The Committee would also expect that annual 
accounts of the Institute for the years 1984-85 onwards 
will be finalised and got certified by Audit in the shortest 
possible time and laid before Parliament at the earliest. 

i 4t, _ . .( ~,; .. $,], -
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